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IN CONSIDERATION OF the Insured named in the Schedule hereto
having peid to Future Generali India Insurance Company Limited
(hereinafter called the Company) the full premium mentioned in the said
schedule, THE COMPANY AGREES, (Subject te the Conditions and
Exclusions contained herein or endorsed or otherwise expressed hereon)
that if after payment of the premium the Property insured described in
the said Schedule or any part of such Property be destroved or damaged
by any of the perils specified hereunder during the period of insurance
named in the said schedule or of any subsequent period In respect of
which the Insured shatl have paid and the Company shall have accepted
the premium required for the renewal of the policy, the Company shall
pay to the Insured the value of the Property at the time of the happening
of its destruction or the amount of such damage or at its option reinstate
or replace such property or any part thereof

i, Fire
Excluding destruction or damage caused to the property insured by

[OX s own fermentation, natural heating or spontaneous
combustion.
{ii). its undergoing any heating or drying process.

(i), burning of property insured by order of any Public Authority.
Ii. Lightning

N Explosion / Implosion

Excluding loss, destruction of or damage

(3} to boilers {other than domestic boilers), econamizers or other
vessels, machinery or apparatus (in which steam is generated}, or
their contents resulting from thelr own explosien /implosion

{b) caused by centrifugal forces
V. Aircraft Damage

Loss, Destruction or damage catised by Aircraft, other aerial or space
devices and articles dropped therefrom excluding those caused by
pressure waves.

V. Riot, Strike & Malicious Damage

Loss of or visible physical damage or destruction by externat violent
means Directly caused to the property Insured but excluding those
caused by:

{a) total or partial cessation of work or the retarding or interruption or
cessation of any process or operations or omissions of any kind,

(b) permanent or temporary dispossession resulting from confiscation,
commandeering, requisition or destruction by order of the
‘Government or any lawfully constituted Authority.

{c) permanent of temporary dispossession of any buliding or plant or
unit or machinery resuiting from the unlawfi occupation by any
person of such building or plant or unit or machinery or prevention
of access to the same,

' (d} bu_rgiary, housebreaking theft, larceny or any such attempt or any

omission of any kind of any person (whether or not such act is
committed In the course of a disturbance of public peace ) in any
malicious act.

'VI. Storm, Cyclone, Typhoon, Tempest, Hurricane, Tornado, Flood And
Inundation

Loss, destruction or damage directly caused by Storm, Cyclone, Typhoon,
Tempest, Hurricane, Tomado, Flood or Inundation excluding those

- resulting from earthquake, Volcanic eruption, or other convulsions of

nature. {Wherever earthquake cover s given as an “add an cover” all the
words “exciuding those resuiting from earthquake volcanic eruption or
“other convulsions of nature” shait stand deleted).

VII. Impact Damage

-Loss of or visible physical damage or destruction caused to the property
insured due to impact by any Rail/Road vehicle or animal by direct
-contact not belonging to or owned by

'{a) the Insured or any occupier of the premises or

{b} their employeas while acting in the course of their employment.

VI, Subsidence and Landslide Including Rock slide

Loss, Destruction or damage caused by Subsidence of part of the site on
which the property stands or Land slide/ Rock stide  excluding:

{a) the normal cracking, settlement or bedding down of new structures
{b) the settlement or movement of made up ground

{¢} coastal or river erosion

{d} defective design or workmanship or use of defective materials

{e) demolition, construction, structural alterations or repair_bf any
property or groundwork or excavations.

IX. Bursting and/ or Overflowing Of Water Tanks, Apparatus A.n_d.P.ipes
X. Missile Testing Operations '

XI, lLeakage From Automatic Sprinkler Installations

Exciuding loss, desiruction or damage causad by

{a) Repairs or alterations to the buildings or premisas,

{b) Repairs, Remaval or Extension of the Sprinkler Installatioﬁ_

(c) Defects in construction known to the Insured.

XII, Bush Fire

Excluding loss, destruction or damage caused by Forest Fire.

PROVIDED that the liability of the Company shall In no case exceed in
respect of each item the sum expressed in the sald Schedule to be
insured thereon or in the whole the total Sum Insured hereby or such
other sum or sums as may be substituted therefor by the memorandum
hereon or attached hergto signed by or on behalf of the Company. ’

1. This Policy does not cover (not applicabie to pnlxcies covering
dwellings)

1.1. Policies having Sum Inured up to INR 10 crore per lo'catton -
5% of claim amount subject to a minimum of Rs 10 DGD/»

1.2. Policies having Sum Insured above INR 10 crare per focation
up to INR 100 crore per location - 5% of claim amount subgect
to a minimum of INR 25,000

1.3. Policies having Sum Insured above INR 100 crore ahd up fo
INR 1500 crore per location-5% of claim amount subject to a
minimum of IKR 5 lakhs RN

1.4, Policles having Sum Insured above INR 1500 crore ahd up to
INR 2500 crore per location - 5% of claim amoont sub}ect toa
minimum of INR 25 Iakhs ;

1.5. Policies having Sum Insured above INR 2500 cmfe' per
lacation - 5% of dairm amount subject to a mfmmum ef INR ’
50 lakhs . ‘

The Excess shalf apply per event per insurad.,

2. loss, destruction or damage caused by war, invasion, act of foreign
enemy hostilities or war like operations {whether war be dedared or
not), civil war, mutiny, civil commotion assuming the proportions of
o amounting to a popular rising, military rising, "rebel!la_n,
revolution, insurrection or mifitary or usurped power. REM AR

3. Loss, destruction or darnage directly or indirectly c:aused tu the
property insured by ; . :

{a) ionizing radiation's or contamination by radioactuw:y' 'ffdm' any
nuclear fuel or from any nuclear waste from the cnmbustlon of
nuclear fuel :

{b) the radio active toxic, explosives or other hazardous'ﬁrorie&res
of any explosive nuclear assembly or nuc!ear component
thereof .

4. Loss, destruction or damage caused to the Insured prnperty by
pollution or contamination exchuding
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{a) pollution or contamination which iself results from a peril
hereby insured against

(b) any peril hereby insured against which Hself results from
poliution or contamination

Loss, destruction or damage to bullion or unset precious stones, any
curios or works of art for an amount exceeding Rs.10,000/-
manuscripts, plans, drawings, securities, obligations or documents
of any kind, stamps, coins or paper fnoney, cheques, books of
accounts or other business books, computer systemns records,
explosives unless otherwise expressly stated in the policy.

Loss, destruction or damage to the stocks in Cold Storage premises
caused by change of temperature.

Loss, destruction or damage to any electrical machine, apparatus,

fixture, or fitting arising from or occasioned by over-running,
excessive pressure, short cireuiting, arcing, self heating or leakage

- of electricity from whatever cause (lightning included) provided that
* this exclusion shall apply only to the particular electrical machine,

apparatus, fixture or fitting so affected and not to other machines,
apparatus, fixtures or fittings which may be destroyed or damaged

by fire so set up.

-Expenses necessarily incurred on {i) Architects, Surveyors and
‘Consulting Engineer's Fees and (il) Debris Removal by the insured

foltowing a loss, destruction or damage to the Property insured by

“an insured peril in excess of 3% and 1% of the ¢lasim amount
‘Tespectively.

Loss of earnings, loss by delay, loss of markef or other

_consequential or Indirect loss or damage of any kind or description
‘whatseever,

Loss, or damage by spollage resulting from the retardation or

-interruption or cessation of any process or cperation caused by

operation of any perils covered.

Loss by theft during or after the occurrence of any Insured peri
except as provided under Riot, Strike, Malickus Damage cover.

Any Loss or damage occasioned by or through or in consequence
directly or indirectly due to earthguake, Volcanic eruption or other
convidsions of natura,

Loss or damage fo property insured If removed to any building or
place other than in which it is herein stated to be insured, except
machinery and equipment temporarily removed for repairs,
cleaning, renovation or other similar purposes for a period not
exceeding 60 days.

THIS POLICY shall be voidable in the event of mis-representation,
mis-description or non disclosure of any materiai particular,

All insurances under this policy shall cease on expiry of seven days

from the date of fall or displacement of any building or part thereof

or of the whole or any part of any range of buildmgs or of any
structure of which such hu:ldlng forms part.

. PROVIDED such a fall or d:splacement is not caused by insured
- perits, loss or damage by which Is covered by this policy or would be
“ccovered If such building, range of buudmgs or structure Were
'_msure(i under this Policy. . .

Notw:thstand;ng the above, the Cnmpany subject to an express
“notice being given as soon as possible but not Jater than seven days
of ‘any such fali or dispiacement may agree to continue the
insurance subject to revised rates, terms and conditlons as may be
--decided by it and ocourrence conﬁrmed in wrltlng to this effect

.il}nder any of the fo!towing clrcumstances the insurance ceases to
-attach as regards the property affected unless the Insured, before

; + ‘the occurrence of any loss or damage, obtains the sanction of the

Company signifled by endorsement upan the pahcy by or on behalf
of the Cempany -

- {a} If the trade or manufacture carried on be altered, or if the

nature of the occupation of or other circumstances affecting
‘the buiiding Insured or containing the insured property be
changed in such 8 way as to Increase the risk of Ioss or
damage by Insured Perils. . .
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(by If the building insured or containing the insured praperty
becormes unoccupled and so remains for a period of more than
30 days.

(cy if the interest in the property passes from the :nsured_
otherwise than by will or operation of faw,

This insurance does not cover any loss or damage to property
which, at the time of the happening of such loss or damage, is
insured by or would, but for the existence of this Policy, be Insured
by any maring policy or policies except in respect of any excess
beyend the amount which would have been payable under the
marine policy or policies had this insurance not been effected.

This insurance may be terminated at any time at the request of the
Insured, in which case the Company will retain the premium at
customary short period rate for the time the policy ‘has been in
force. This insurance may also at any time be terminated at the
option of the Company, on 15 days notice to that effect being given
ta the Insured, in which case the Company shall be liable to repay
on demand a rateable proportion of the premium for the unexplred
term from the date of the cancellation, . . ;

(i3 ©On the happening of any loss or damage the !nsured shaﬂ )
forthwith give notice thereof to the Company and shall
within 15 days after the loss or damage, or such further
time as the Company may in writing a!tow in that bahalf,
deliver to the Company T

{a} A claim in writing for the loss or damage é_or_atain_ing
as particular an account as may be . -reasonably
practicable of all the several articles or:items or
property damaged or destroyed, and of the amount
of the loss or damage thereto respectively, “having
regard to their value at the time of the loss or
damage not including profit of any kind.

{b) Particulars of all other insurances, if any . '

The Insured shall also at ali times at :his ‘own
expense produce, and give to the Company, alf such
further particulars, pians, specification, ;- books,
vouchers, invoices, duplicates or copies ‘thereof,
documents, investigation reports {internal/extemal),
proofs and information with respect to the claim and
the origin and cause of the loss and the
circumstances under which the loss or damage
occurred, and any matter touching the liability or the
amount of the Habillty of the Company as may be
reasonably required by or on behalf of the Company
together with a declaration on oath or in other jegal
form of the truth of the claim and af any matters
connected therewith, K

No claim under this policy shali be payablé -uhiéss
the terms of this condition have been complied with,

{it.  In no case whatsoever shall the Company be liable for any
foss or damage after the expiry of 12 month from the
happening of the foss or damage unless the claim is the
subject of peading action or arbitration, it being expressly
agreed and declared that if the Company shall disclaim.
liability for any claim hereunder snd such claimishali not

within 12 caiendar months from the date of the disclaimer.: -

- . have been made the subject matter of a suit in 2 court of
Jaw then the claim shall for all purposes be deemed to
have been abandoned and - shan not therea_ﬁer_- be
recoverable hereunder ) T

On the happening of foss or damage o any af the pmperty msure:i o

by this policy, the Company may

{a) enter and take and keep possession of the buitding of prermses' .
. where the loss or damage has happened. S ; -

{b) take possession of or require to be delivered to it any prapeﬂv ' .
of the Insured in the building or on the premises at the time of_ o
the loss or damage. ‘ ) S

{c} keep possession of any such property and exanii_r'\e,'::sdr_t,_'-'
arrange, remove or otherwise deal with the same. L

{d) sell any such property or dispose of the same far acccunt cf
whom it may Concern. -
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The powers conferred by this condition shall ba exercisable by
the Company at any time until notice in writing is given by the
insured that he makes no claim under the policy, or if any
claim i made, until such claim is finally determined or
withdrawn, and the Company shall not by any act done in the
exerclse or purported exercise of ts powers hereunder, incur
any liability to the Insured or diminish its rights to rely upon
any of the conditions of this Policy In answer to any claim,

If the Insurad or apy person on his behalf shall not compiy with
the requirements of the Company ar shalt hinder or obstruct

. the Company, in the exercise of s powers hereunder, all
benefits under this policy shall be forfeited.

The Insured shalf not in any case be entitfed to abandon any
property to the Company whether taken possession of by the
Company or not.

If the claim be in any respect fraudulent, or If any false declaration
be made or used in support thereof or If any fraudulent means or
devices are used by the Insured or any one acting on his behaif to

‘obtain any benefit under the Policy or If the loss or damage be

occasioned by the wilful act, or with the connivance of the Insured,
all benefit under this Policy shall be forfeited.

If the Company at #S option, reinstate or repiace the Property
damaged or destroyed, or any part thereof, Instead of paying the
amount of the foss or damage, or join with any cther Company or

“insurer{s) in so doing, the Company shall not be bound to reinstate

exactly or completely but only as circumstances permit and In
reasonably sufficlent manaer, and in no case shalt the Company be
bound to expend more in reinstatement than it would have cost to
reinstate such property as It was at the time of the occurrence of

- such loss or damage nor more than the sum insured by the

Company thereon. If the Company so elect to reinstate or replace
any property the Insured shall at his own expense furnish the
Company with such plans, specifications, measurements, guantities
and such cther particulars as the Company may require, and no acts
done, or caused to be done, by the Company with a3 view to
reinstatement -or repiacement shall be deemed an election by the
Company to reinstate or repilace.

If in any case the Company shall be unable to reinstate or repair the

Property bereby insured, because of any municipal or other

regulations in force affecting the alignment of streets or the
‘construction of bulldings or otherwise, the Company shall, in every

such case, only be liable to pay such surn as would be requisite to
reinstate or repair such property if the same could lawfully be
reinstated to its former condition.

If the Property hereby insured shall at the breaking out of any fire
or at the commencement of any destruction of or damage fo the
property by any other peril hereby insured against be coilectively of

" greater value than the sum insured thereon, then the Insured shali

be considered as being his own insurer for the difference and shall
bear a rateable proportion of the loss accordingly. Every item, if
more than one, ef the Policy shall be separate!y subject to this

- condition.

If at the tlme of any loss or damage happening to any property
Chereby Insured there be any other subsisting
. insurances, whether effected by the insured or by any other person
_or persons covering the same property, this Company shall not be
“‘liable to pay or contribute more than its rateabie pmpumon of such

insurance or

toss or damage

The msured shall at the expense of the Comparsy do and concur in
.- delng, and permit to be done, all such acts and things as may be

‘necessary or reasonably required by the Company for the purpose
~of :enforcing any right and remedies or of obtaining relief or

indemnity from other parties to which the Company shalt be . or

. wouild become entitled or subrogated, upon its paying for or making

13,

good any loss or damage under this policy, whether such acts and
" things shall be or become necessary or requtred before or aﬁer his

indemnifcatnon by the Company )
if any dispute or difference shail arise as m the quantum to be paid

- .under This Policy (Hability being otherwise admitted) such difference

shall independently of ail other questions be referred to the decision
of a sole arbitrator to be appointed in writing by the parties to or if

© they cannot agree upon a single arbitrator within 30 days of any

party Invoking arbitration, the same shall be referred to a panel of
three arbitrators, comprising of two arbitrators, one to be appointed
by each of the parties to the dispute/difference and the third
arbitrator to be appointed by such two arbitrators and arbitration

shall be conducted under and In accordance with the provision of
the Arbitration and Conciliation Act, 1996

It is clearly agreed and understood that no difference or dispute
shall be referable to arbitration as here in before provided, if the.
Company has disputed or not accepted liability under or m mspect
of this policy.

It Is hereby expressly stipulated and declared that it shail be a
condition precedent to any right of action or suit upon this Policy
that the award by such arbitrator/arbitrators of the amount of the
loss or damage shali be first obtained.

i4. Every notice and other communication to the Company requ:red bv
these conditions must be written or printed.

15, At all times dusing the period of insurance of this 'Puiicy the
insurance cover will be maintained to the full extent of the
respective sum  Insured in  consideration of which upon the
settlenent of any loss under this policy, pro-rata premium for the
unexpired period from the date of such loss to the expiry of period
of insurance for the amount of such loss shall be payah!e by the
insured to the Company. L )

The additional premium referred above shall be deducta 'f_rom the
net claim amount payable under the policy. This continuous cover
to the full extent will be available notwithstanding any previous loss
for which the company may have paid hereunder and rrespective of
the fact whether the additionat premium as mentioned above has
been actually paid or not following such loss. The intention of this
condition is t0 ensure continuity of the cover to the Insured subject
only to the right of the company for deduction from the claim
amount, when settled, of pro-rata premium to be calculated from .
the date of loss till expiry af the policy, = :

Notwithstanding what is stated above, the Sum Insured _shall__stand
reduced by the amount of loss in case the insured immediately on
occurrence of the loss exercises his option not to remstate the sum
insured as above, L

Note:- Unless ptherwise mentioned against the respective lause, the
policy s subject to clauses/ warranties as appearing in the - policy
schedule. The clauses applicable are part of the Policy and shall be taken
into account for interpretation and determination of Insurer's iaabitlty .
under the Policy .

"1t Is hereby declared and understood that the expenses incurred towards
Architects, Surveyors and Consulting Engineers fees for.. plans, .
specification tenders, quantities and services in connection - with -the
superintendence of the reinstatement for the Building, ' Machinery,
Accessories and Equipment insured under this policy Is covered up to 3%
of the adjusted loss, but it is understood that this does not mclude any h
costs in connection with the preparation of the Insured’s . ciairn or i
estimate af loss m the event of ciamage by insured perils”, S

It is hereby deciared and understoad that the expenses incurrec! towards'_ :
Architects, Surveyors -and: Consulting Englneers . fees . for “plans, -

specification tenders, quantities and services in connection - with - the )
superintendence of the reinstaternent for the Bullding,: Machinery,

Accessories and Equipment insured under this policy up to 7.5 % of the

adjusted loss is covered, but is understood that this does not include any g

cost in connection with the preparation of the Insured's cfalm or estlmate :
of Ioss in the event of damage by insured perils”,

"H is hereby declared and agreed that the expenses Incurred up to 1% of
the claim amount is included in the sum insured on: : S

(8) Removal of debris from the premises of the Insured;

(b} Dismantling or demolishing;
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{€)} Shoring pp or prepping.”

“On costs and expenses necessarily incurred by the insured

(2} 1In the removal of debris from the premises of the Insured;
(b} Dismantling or demolishing;
{t)} Shoring up or propping;

of the portion or portions of the property insured by this policy destroyed
or damaged by perils hereby Insured against hut not exceeding in the
aggregate of the Sum Insured as specified in the Policy Schedule.

Note: 1. (b) & (¢) above should be deleted when neither Building nor
Machinery are covered

Note: 2. The cover may be given by separate itern in the policy for an
amount not exceeding 10% of the total sum insured.

*In consideration of the payment of additional premium {(as specified in

the policy schedule) it is hereby agreed and declared that
notwithstanding anything to the contrary in this policy or In any of its
conditions this policy covers destruction of or damage to the property
herby insured caused by change of temperature in conseguence of faliure
of electric supply following damage to Insured's property due ko nsured
peril{s}.

Provided that the Company shall not be liable for any foss occasioned by
the deliberate act of the Government, Municipal or Local Authority or
Supply -Authority not performed for the sole purpose of safeguarding life
or protecting any part of the supply undertaking's systems or by the
exercise by any such authority of its power to withhold ar restrict or
ration supply not necessitated solely by damage to the Supply
Undertaking's generating or supply equipment by an insured peril”

Provided further that the Company shall not be liable for any loss unless
the duration of each such failure exceeds 24 hours

Subject otherwise to the terms, extensions, conditions and limitations of
this Policy”

“In any action, sult or other proceedings where the company alleges that
by reason of the provisions of this condition any loss or damage is not
covered by this insurance, the burden of proving that this loss or damage
is covered shall be upon the Insured

’ “In cansnderation of the pavmen‘c of additional premium (as specified in
the -policy ‘schedule} it is hereby agreed and declared that
notwithstanding anything to the contrary in this policy or in any of its
-conditions, this policy covers destruction of or damage to the property

_hereby insured caused by change of temperature in consequence of
fallure of electric supply at the terminal ends of electric service feeders
from which the Insured obtains electric supply directly due to damage
‘caused by ‘any peri] insured against under this policy to property at
insured premises or any Electric Statlon or Sub-Station of Public Electric

- Supply undertaking from which the Insured obtains electric supply,

. Provided that the Company shall not be Hable for any loss occasloned by
- the deliberate act of the Government, Municipal or Local Authority or

s -Supply Autherity not performeed for the sole purpose of safeguarding life

or protecting any part of the supply undertaking’s systems or by the

. exercise by any such authority of Hs power to withhold or restrict or
- ration supply not necessitated solely by damage to the Supply
‘Undertaking’s generating or supply equipment by an insured peril

" Provided further that the Company shall not be liable for any loss unless
- the duration of each such failure exceeds 24 hours

Suhjeét otherwise to the terms, exceptions, conditions and Heitations of
this Policy”.

In any action, suit or other proceedings where the company alleges that
by reason of the provisions of this condition any loss or damage is not
covered by this insurance, the burden of proving that this loss or damage
is covered shall be upon the Insured,

“in consideration of the payment of additional premium the insurance
under the policy shalt extend to include foss of or damage to the property
insured directly caused by burning, whether ageidental or otherwise, of
forest, bush and jungles and the clearing of lands by Fire.” ;

“In consideration of an additional premium (as specified in the Policy
Schedule), it Is hereby agreed and declared that the pollcy is extended to
cover loss andfor damage caused due to impact by direct contact to
Insured’s property caused by Insured’s own Rail/Road \!ehicie, Fork lifts,
cranes, stackers and the like and articles dropped there from

*In consideration of the payment by the Insured to the Company of
additionat premium (as specified in the policy schedule) the Company
agrees notwithstanding what Is stated in the printed exclusions -of this
policy to the contrary that the insurance of this policy shall extend to
include foss or damage by fire only of or to the property Insured caused
by its own fermentation, natural heating or spontaneous cnmbustton

“The Insurance by this Policy extends to cever Buildings andfor
Machinery, Plant and other Contents as per policy schedule, hereof which
the insured may erect or acquire or for which they may become
responsible:- .

(a) atthe within described premises
(b) for use as factories

i)  The liability under this Extension shall not exceed in respect of(a)
above, 5% of the Sum Insured by each item, in respect of {h)
ahove, 5% of the Sum Insured.

i} The Insured shall notify the Insurer of each additional insurance as
soon as it shall come to their knowledge and shall pay the
appropriate additional premium thereon from the date of inception.

ity Following the advice of any additional insurance as aforesaud cover
by this extension shall be fully reinstated. .

) No liability shall attach to the insurers in respect of any Bmlding,
machinery, Plant or other contents while such property is other\mse
insured.

Note 1: All new additions to Buildings and/or Machinery and Ptant 'nnt
specifically insured/included during the currency of the policy should be
dectared at the end of the year and suitable additional premium paid on
pro rata basis from the date of completion of the construction/erection of
additions subject to adjustment against the advance premium collected.

If the insured fails to declare the values of such additions wliﬁin 36 days
after the expiry of the policy, there shall be no refund of the advance
premium collected. .

Note 2: ‘Other Contents’ in the above clause shall mean ‘Fumnture and
Fittings' and does not include *Stocks’ )

Note 3: This clause should be incorporated at the time of :ssumg the
policy .

If option to delete STFI peril is exercised

*In consideration of the payment by the Insured to the Company of
additional premium, it is hereby agreed and deciared - that
notwithstanding anything stated in the printed exclusions of this pol:cy to
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the contrary, this Insurance is extended to cover loss or damage
(including loss or damage by fire) to any of the property Insured by this
policy occasioned by earthguake including tandsfide / Rockslide resulting
there from but excluding flood or overflow of the sea, lakes, reservoirs
and rivers caused by Earthguake.

Provided always that all the conditions of this policy shall apply {except in
so far as they may be hereby expressly varied) and that any reference
therein to loss or damage by fire shalt be deemed to apply also to ioss or
damage directly caused by any of the perils which this insurance extends
to include by virtue of this endorsement.”

If option to delete STFE perit is not exercised

¥in consideration of the payment by the Insured to the Company of
additional premium, # s hereby agreed and declared that
notwithstanding anything stated in the printed exclusions of this policy to
the contrary, this Insurance is extended to cover loss or damage
{inciuding loss or darage by fire) to any of the property Insured by this
policy occasioned by or through or In consequence of earthguake
inchuding flood or overflow of the sea, lakes, reservoirs and rivers and/or
Landslide / Rockslide resulting there from.

Provided always that all the conditions of this policy shall apply {except In
so far as they may be hereby expressiy varied) and that any reference
therein to loss or damage by fire shall be deemed to apply also to loss or
damage directly caused by any of the perils which this insurance extends
o include by virtue of this endorsement.”

Spedial conditions

1. Extenslon cover shall be granted only if the entire property in one
complex/compound/location covered under the policy is extended to
cover this risk and the Sum Insured for this extension is identical to
the sum Insured against the risk covered under main policy except
for the value of the plinth and foundations of the building(s).

Onus of proof In the event of the Insured making any clalm for loss or
damage under this pelicy he must (if so required by the Company) prove
that the foss or damage was occasioned by or through or in consequence
of earthquake,

Policy may be extended to include spoilage risk subject to the following
conditlong;-

The cover shall extend to material damage, i.e.
(i). Lleoss of stock in process; and

{ii}. Damage to machinery, containers and equipment (including cost of
removat of debris and cleaning) and shalt be provided by a separate
item of the SFSP

'Poiicy subject to the Conditions that the perils causing the spoilage
should be the same as those covered under the Policy

"In consideration of the payment of an additional premium (as specified
in the poliey scheduwle) it is hereby agreed and declared that,
. hotwithstanding anything contained to the contrary, in the within written
. Policy, the insurance of this policy shall extend to cover loss or damage
by Spoitage resulting from the retardation or interruption or cessation of
- any process or operation caused by any of the perils covered under this

" Policy, provided that labiiity for destruction of or damage to the property
insured described in the schedule to this policy, or any part of such
property, Is first admitted by the Company.

-Provided always that all the conditions (except in so far as they may be

- ‘hereby expressly varied) shalt apply as If they had been incorporated
herein and that any reference therein to the loss or damage caused by
insured perils shalt be deemed to apply also to loss or tdamage caused by
Spoilage which perll this insuranca extends to include by virtue of this
Endorsement.” : .

" Special Condition

For ihe phrpose of this Endorsement but no otherwise, the following
- special conditions shall apply:

Average:; If the property hereby insured agalnst spoilage shall, at the
time of occurrence of any loss or damage, be collectively of greater value
than the sum insured on machinery, containers, equipment and stocks in
the specified blocks, then the Insured shalt be considered as being his
own insurer for the difference and shall bear rateable proportion of the
loss accordingly, Every item, if more than one, of the Policy shalt be
separately subject to this condition,

Provided that it is hereby further expressly agreed and declared that the
liability of the Company shall In no case under this endorsement and the
Policy exceed the sum Insured for the specific item of this Policy

Sum to be Insured:~

The caver must be for all stocks and machinery, container and equipment
In specified blocks, specified sums being declared for each block and
must be made subject to ‘Average’

(@) Where Leakage and Contamination Cover Is Granted

*In consideration of the payment of an additional premium (as specified
in the policy schedule) it is hereby agreed and declared that the
Insurance under this policy shall, subject to terms, conditions and
exclusions of this policy and also subject to terms, conditions and
exclusions hereinafter contained, extend to include the physical loss of
oil/chemical by leakage from its container by accidental means and alt
accidental contaminations by contact with foreign matter,” .

PROVIDED always that this policy does net cover

1. Loss by Contamination through Improper Handling or Controls by
Insured's own Employees. L .

2. loss resulting from loss of use, foss of earnings, delay or 1033 of
markets or other consequential or indirect loss or damage of any
kind or description whatsoever, e

3. Loss resulting from any kind of infidelity or dishonesty on the par’t of
the Insured or any of their employees, Invenmry shortage,
mysterious disappearance or unexplained loss.

4. Loss by burglary or theft or any attempt thereat
Loss resulting from processing or faulty workmanship

6. Loss resulting from shrinkage, evaporation, loss of weight unless
caused by a peril not ctherwise exciuded.

7. Any legal and/or contractual fiabitity arising from any cause
whatsoever; and

B. Conseguentlal Loss of any nature
{b} Where Leakage Cover Alone is Granted

“In consideration of the payment of an additional premium (as specified
in the policy schedule} it Is hereby agreed and declared ‘that the
Insurance under thls policy shall, subject to terms, conditions and
exclusions of this Policy and also subject to terms, conditions and
exclusions hereinafter contained, extend to include the physical loss of
oiffchemical by leakage from its container by accidental means.”

PROVIDED always that this policy does not cover

1. loss resulting from loss of use, loss of earnings, delay or loss of
markets or other consequential or indirect loss or damage of any
kind or description whatsoaver

2. loss resulting from any kind of infidelity or dishonesty on the part of

the Insured or any of thelr employees, inventory shor‘cage,

mysterious disappearance or unexplained loss

loss by burglary or theft or any attempt thereat

loss resulting from processing or faulty workmanship :

joss resulting from shrinkage, evaporation, loss of weight un!ess

caused by a peril not otherwise excluded )

6. any legal andfor contractual liability arising from any -cause

whatsoever; and o .

7. Consegquential Loss of any nature

U S

Special Conditions: (Applicable to a and b)

{i). The cover under this endorsement shall attach enly on or after
the receipt of the insured subject matter in fand tanks as
described in the policy and subject to Jodgment with the company
by Insured of a certificate obtained by them at their own ‘expense
from a competent approved and independent agency/ surveynr as
to the purity and quality of the subject matter herein msured

(i} Before the commencement of pumping and/ or decantmg
operations, the Insured shall arrange at their own ‘expense
sampling and quality/ purity cedtification by competent, appmved
and independent agency/fsurveyor for such distinct lot, batch or
tank load ex-ocean vessel of insured subject matter and ghall
pump/ decant only such material as Is pure and without
contaminants
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{iil}. The insured shall at their own expense arrange inspection and
certification from competent approved and independent
agency/sutveyor as to the cdeanliness and fitness of the pipe
flines, pumping equipment and the receiving land tanks to carry
andfor receive the Insured subject matter, prier to the
commencement of pumping, decanting, receiving and/ or siorage
operations. Such certification as mentioned above should, inter
alia, confirm that the pumping, carrying and storage equipment
facilities and tanks are free from impurities, contaminants and/ or
residue or left-overs from previous use of equipment, facilities or
storage tanks, As concerning the recelving land tanks an initial

- certificate of fithess to receive and store the insured rmaterial
shall be deemed to satisfy the above condition in so far as such
tarks are concerned. However, a fresh certification as mentioned
above would be required in the event of the said tanks being
empty and fresh stocks are subsequently pumped/ decanted in
during the currency of this Insurance

{iv}. In case of loss to property insured hereunder, the basis of
. adiustment shall be the market value at the time and place of
foss

{v). It is understood and agreed that all loss or damage fo property
accurring during any one period of seventy two consecutive hours
" during the currency of this policy directly caused by earthquake
- shock shall be deemed to have been caused by single earthquake
‘and therefore 1o constitute one loss for the purpose of this policy,
the Insured shall select a time from which any such period shall
- commence but no two such selected periods shall overlap.

(vi). All salvage recoveries and payments recovered or recelved

subsequent to a loss settlement under this policy shall be applied

- as if recovered or received prior to the said settlement and alt
necessary adjustment shall be made by the parties hergto

{vii}. If any breach of a clause or condition in this contract or policy of
insurance shall accur prior to a loss under this Policy, such breach
shalf not void the policy nor avall the company to avoid the
liability unless such breach shail exist at the time of such a loss

. under this contract or policy, it being understood thal such
breach of a clause or condition is applicable only to the specific
property to which the condition or clause has reference and In
respect of which such breach occurred

{vili}. Each claim for loss or damage shall be adjusted separately and
each claim is subject to an excess of 1% on each tank with a
minimurm of RS, 60,000/~ each loss

{ix). If the property hereby insured shall at the time of the operation
of a peril insured hereunder, be coliectively of greater value than
the sum insured thereof, then the insured shall be considered as
being his own Insurer for the difference and shall bear a rateable
proportion of the loss accordingly. Every item, if more than one,
of the policy shall he separately subject to this condition

Note: Speclal Conditions (1), (i) and (i) are not apphcable where
Leakage Cover alone is granted.

“1t is ‘agreed that the stock insured hereby not exceeding 10% of the
total sum Insured of such stock is covered while temporarily removed to
‘any ather premises for purposes of fabrication or processing or finishing
“'or other similar purpases. This extension does not appty to stock if and
T w0 far as Wt is otherwise insured.

: .-The pro- rata condition of average should be applied to the Hmit of stocks
temporarily removed as well as to the total sum |nsured of such stock
'under the pollcy ” .

' POLICY may be extended to cover the abnve subject to foilcwlng

Where joss of rent causec! by Insured Perils is covered the following Rent

R Clause should be Inserted in the Policy:-

' ._“The Insurance an rent applies only if (any of) the said buudmg{s) or any
part thereof is unfit for cccupation in conseguence of its destruction or
damage hy the perils insured against and then the amount payable shall
‘not exceed such portion of the sum Insured on Rent as the period
- ‘necessary for relnstatement bears to the term of the Rent Insured”

Policy may be extended to cover the above subject to following:

Additional expenses of rent for an alternative accommodation In respect
of nen-manufacturing risks may be covered on the following basis:

{A). The cover may be granted for non-manufacturing premises'only

(B). The cover may be granted under the Policy and not under
Cansequential Loss {Fire) Policy

(C). The period of Indemnity may be limited to the period duri_n_g which
the original premises remaln untenantable as s result of pogurrence
of perlls thsured against. Maximum indemnity period not to exceed
3 (three) years i

(D). The additional expense recoverable under the poiicy 'mav' 'be
additional rent actually paid l.e. the difference between the hew and
the original rent only :

(E}. Certificate from the Local Municipal Authority or an Architect to_the
effect that premises in question are untenantable will be ‘accepted
as adequate proof of the fact that the premises, in fact, have
beceme untenantable :

{F). Insurance should be granted against Fire, Riot, Strike, Mali_cious 'and .
Terrorist Damage and Earthquake (Fire & Shock) “and nther
Extraneous Perils. Cover against Rlot, Styike, Maliclous and Terrorist -
Damage should be granted only if it involves actual physical damage
to the building. The cover does not intend to pay, if for instance, the
insured’s entry is barred by strikers, demonstrators 'and -simitar
occurTences Comniiinin T

{G}. The cover may be limited to buildings other than those of “Kutcha
construction. :

(H). The area for alternative accommadation may be equivalen_t to the
area presently occupied, However, no restriction will ;apply 'in
respect of locality for the altemative accommodation, so long as the
alternative accomrodation s taken in the same city of town :

{f}. Cover may be permitted o the tenant as also to the Owner-
Occupant. Further, in respect of the Owner- Qccupant, the
alternative accommodation may be limited to the area presentiy
under his occupation ’

(J}. For the Owner-Occiipant, since he will not be paying any ref]t based
on the area occupied by him (in comparison with the actual rent
belng paid by the tenant in the same building or similar buildings in
the same locality) the standard rent based on the rateable values
fixed by Municipal/Revenue Authorities for tax purposes may be
treated as the original rent for the purpose of this insurance .-

(K}, It will be compulsory for :-

. the Owner-Qccupant {o Fnsure both building and contents .

+ the tenant to insure the contents of the premises far WhJCh he e

is seeking this extension

Endorsement wording for Insurance of rent for ;a_It_emative
accommodation Tenant or Qwner-Occupant SRR R
"It Is hereby declared that in the event of the premises descrlbed in the
policy and occupied by the insured, hereinafter referred to as ‘PREMISES”
being destroyed or damaged by any Insured Peril as to become. unfit for -
occupation and the insured In consequence ‘taking up -alternative -
accommodation, the Company shall, subject to speclat condltinng set out -
herein, indemnify the insured against the additional rent (as explamed .
herein} which the insured is called upon to bear for the period-beginning

from the date of operation of any of the Insured Perils until the =

'PREMISES’ is rendered fit for otcupation such period not exceeding such
reasonable time as is required to restore the premises with due diligence

to a condition fit for occupation or the maximum indemnity pened (as per !

policy schedule) whlchever is earlier

Provided that the habmty of the Company shaﬂ not exceeﬁ the sum
insured hereby : .

Provided further that if the sum produced by app[ymg the monthiy
additional rent, borne by the insured for the alternative accommodation
to the maximum indemnity period is more than the Sum Insufed hembv,
the liabitity of the Company shatl be propomonateiy reduced SN

Special Conditions
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1. This insurance shall apply subject to the condition that the
PREMISES occupied by the insured, whether as owner or tenant,
forms part of a building not being “Kutcha” Construction.

2. If the area of alternative accommodation taken by the insured is
more than the area of the PREMISES occupied by the insured, the
additional rent borne by the Insured for the purpose of this
insurance shall be deemed to be that proportion of the additional
rent actually borne by the insured as the area of the PREMISES
which was in the insured’s occupation bears to the area of the
alternative accommodation taken by the insured. The insured shaill
be at liberty o take altermative accommedation in any locality so
long as it is within the Municipal limit of the city or town in which
‘the PREMISES is situated”

_' Explanation

Addltional Rent: If the insured is the Owner-Occupant, the additionat rent
borne by him is arrived at after deducting the standard rent of the

- premises from the actual rent paid for the alternative accommodation.

The standard rent shalt be based on the ratable values fixed by the

- Municipal/Revenue authorities for tax purposes

If the insured is a tenant only and for safeguarding his legal tenancy

rights is obliged to pay rent for the premises even during the period
when it is not fit for occupation, the additional rent borne by him is the
actual rent for the alternative accommodation

If the insured is a tenant and Is not obliged to pay rent for the premises
during the period when it is not fit for occupation, the additional rent

" borne by him is the actual rent paid for alternative accommodation taken

less the rent which he was paying for the premises immediately prior to
the same being damaged or destroyed by Insured Perils and rendered
unfit for occupatmn

Policy may be extended subject to the following endorsement wordings:~

"H is hereby agreed and declared that this policy extends to cover start-

- up costs necessarily and reasonably Incurred by the insured consequent

upon a loss or damage covered by this policy.”

"It is hereby declared and agreed:-

{i}. That upon any monies becoming payable under this policy the same
shall be paid by the Company to the Bank and such part of any
manies so paid as may relate to the interests of other parties
insured hereunder shalt be recelved by the Bank as Agents for such
other parties.

{1i). That the receipts of the Bank shall be complete discharge of the
Company therefore and shall be binding on all the parties insured
hereunder.

N.B.: The Bank shall mean the first named Financial Institution / Bank
named in the pohcy

' .{ui) That if and whenever any notice shall be required to be given or

- other communication shall be required to be made by the Company
to the insured or any of them In any manner arising under or in

. connection with this policy such notice or other commumnication shall
be deemed to have been sufficlentiy glven or made if givan or made
ta the Bank. :

.(iv) That any adjustment, settlement compmmlse or reference to

arbitration in connection with any dispute between the Company
-'and the insured or any of them arlsing under or in connection with
this policy if made by the Bank shall be valid and binding on all
. parties insured hereunder but not so as to impalr rights of the Bank
- to recover the full amount of any daim it may have on other parties
insured hereunder

{v). That thus insurance so far oniy as it relates to the interest of the
. Bank therein shall not cease to attach to sny of the insured property

by reason of operation of condition 3 of the Policy except where a
breach of the condition has been committed by the Bank or its duly
“authorised agents or servanis and any other party insured
Hhereunder whereby the sk is increased or by anything being done

to upoen or any building hereby insured or any bullding in which the
‘goods insured under the policy are stored without the knowledge of

the Bank provided always that the Bank shali notify the Company of

any change of ownership or aiterations or increase of hazard not
permitted by this insurance as soon as the same shall come to its
knowledge and shall on demand pay to the Company necessary
additional premium from the time when such increase of risks first
tock place and

{vi). 1t is further agreed that whenever the Company shall pay the Bank
any sum in respect of loss or damage under this policy and shail
claim that as to the Mortgagor or owner no Hability therefore
existed, the Company shall become legally subrogated to all the
rights of the Bank to the extent of such payments but not 5o a5 to
impair the right of the Bank to recover the full amount of any claim
it may have on such Mortgagor ar Owner or any other party or
parties insured hereunder or from any securities or funds available,

MN.B.: In cases where the name of any Central Government or State
Government owned and/ or sponsored Industriat Financing or

Rehabilitation Financing corporation and/ or Unit Trust of India or
General Insurance Corporation of India and/ or its subsidiaries or LIC of
India/ any financial Institution is included in the title of the Fire Policy as
mortgagees, the above Agreed Bank clause may be incorporated in the
Policy substituting the name of such institustion in piace of the word
'Bank’ in the said clause,

In the tase of insurance of imporied goods only {and not for ‘goods of -
local manufacture) which are sold under a contract which s cancetled
either wholy or to the axtent of loss or damage, it is permissible to issue
a policy on the basis of Contract Price and the folowing clause shatl be
inserted in the Policy

"It is hereby agreed and declared that in respect only of goo{f_s_sq'm but
not deliverad for which the insured is responsible and with regard to
which under the conditions of sale, the sale contract is by reason of the
perils covered under the Policy, cancelled either wholly or to the extent of
the loss or damage, the liability of the company shall be based on the
contract price and for the purpose of average the value of alf goods to
which the clause would in the event of foss or damage be applicabte shail

be ascertained on the same basis”

For all purpose of determining, where necessary, the tem under which
any property is insured, the Insurers agree to accept the designation
under which the property has been gntered in the insured’s books.

1t is hereby declared and agreed that in the event of the property insured
under within the policy being destroyed or damaged, the ‘basis ‘upon
which the amount payable under (sach of the said iterns of) the policy is
to be calculated shall be cost of replacing or reinstating on the same site
or any other site with property of the same kind or type but not superior
to or more extensive than the insured property when new as on date of
the loss, subject to the following Special Provisions and subject ‘also to
the terms and conditions of the policy except in so far as the same may
be varied hereby.” . R

Special Provisions

1. The work of replacement of reinstatement {Which may'be":ca_rﬁeﬂ

out upon another site and in any manner sultable fo the ' ;

requirements of the insured subject to the liability of the Company
not being thereby increased) must be commenced and carried out
with reasonable dispatch and in any case must be compieted within

12 months after the destruction or damage or within such further - :

time as the company may in writing allow, otherwise no payment
- beyond the amount which would have been payable under the-policy
if this memorandum had not bsen incorporated therem shall be
made. R

2. Until expenditure has been incurred by the Insured in repiacing 'pr B
reinstating the property destroyed or damaged the Company shall’
not be liable for any payment in excess of the amount which would .
have been payable under the policy if this memﬁrandum had nut
been incorporated therein, .

3. I at the time of replacement or reinstatement the sum represe_nting
the cost which would have been Incurred in replacement or
reinstatement i the whole of the property covered had been
destroyed, exceeds the sum Insured thereon or .at  the
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commencement of any destruction or damage to such property by
any of the perils insured against by the policy, then the insured shalt
be considered as being his own insurer for the excess and shail bear
a rateable proportion of the loss accordingly. Each item of the policy
(if more than one) to which this memorandum applies shall be
separately subject to the foregoing provision.

4. This Memorandum shall be without force or effect if:

a8} The Insured fails to intimate to the Company within 6 months
from the day of destruction or damage or such further time as
the Company may in writing allow his intention to replace or
reinstate the property destroyed or damaged.

b) The Insured is unable to unwiliing to replace or reinstate the
property destroyed or darmaged on the same or another site.

- The insurance by this policy extends to Include such additional cost of
reinstatement of the destroyed or damaged property hereby insured as
may be incurred solely by reason of the necessity ta comply with the
Buiiding or other Regulations under or framed in pursuance of any act of
Parliament or with Byelaws of any Municipal or Local authority provided
that

11}  The amount recoverable under this extension shall not include:

a) The cost incurred In complying with any of the aforesaid
Reguiations or Byelaws,

1. In respect of destruction or damage occurring prier te the
granting of this extension,

2. In respect of destruction or damage not insured by the
policy.

3. under which notice has been served upon the insured
priar to the happening of the destruction of damage,

4. in respect of undamaged property or undamaged poriion
of property other than foundations {unless foundations
are specifically excluded from the insurance by this policy
} of that portion of the property destroyed or damaged,

b} The additional cost that would have been required to make
good the property damaged or destroyed to a condition egual
to its condition when new had the necessity to comply with any
of the aforesaid Regulations of Bye-laws not arisen,

¢} The amount of any rate, tax, duty, development or other
charge or assessment arising out of capital appreciation which
may be pavable in respect of the property or by the owner
thereof by reason of compliance with any of the aforesaid
Regulations or Bye-laws,

2} The work of reinstatement must be commenced and carried out with
* reasonable dispatch and in case must be completed within twelve
months after the destructions or damage or within such Further time

as the Insurers may (during the said twelve months) in writing allow

and may be carried out whaoily or partially upon another site {if the
aforesaid Regulations or Bye-laws so necessitate) subject 1o the
{iability of the msurer undet thts extenston not bemg thereby

- increased.

3y If the liability of the insurer under (any item of) the policy apart
© . from this extension shall be reduced by the application of any of the

terms and conditions of the policy then the liability of the Insurers

under this extension (in respect of any such item) shall be reduced
Jin Ilke proportion.

4} The total amount recoverable under any item of l:he polfcy shalf not
exceed the sum insured thereby .

5} Al the canditions of the policy except in so far as they may be
- . hereby expressly varled shall apply as if they had been incorporated
- herein.

B} Na addxtiunal premium shall be charged for inclusion of this clause
in thls poElcy .

“In consideration of the payment of an additional premium amounting to
50% of the premium produced by applying the specified percentage to
the first or the annual premium as appropriate on the under noted
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items{s) the Sum(s) Insured thereby shall, during the period of
insurance, be increased each day by an amount representing 1/365th of
the specified percentage increased per annum,

Unless specifically agreed to the contrary the provisions of this ciause
shall only apply to the sums insured in force at the commencernent of
each period of insurance.

At each renewai date the insured shafl notify the Insurers; -

a. The sum to be Insured under each item above, but the absence of
such instructions the Sums Insured by the above items shail be those
stated on the policy (as amended by the any endorsement effective prior
to the aforesaid renewal date) to which shall be added the increases
which have accrued under this Clause during the pariod of § msurance upte
that renewal date, and .

b. The specified percentage increase(s) required for the forthcoming
period of insurance, but in the absence of Instructions to the ‘contrary
prior to renewal date the existing percentage increase shall appiy for the
period of insurance from renewal, :

Al the conditions of the policy in so far as they may be hereby expressly
varied shall apply as if they had been incorporatad herein.”

*In consideration of Floater Extra charged over and above the policy rate,
the Sum Insured In aggregate under the policy is available for any one,
maore, or all locations as specified in respect of movable property.’

At all times during the currency of this policy the insured shaul_d have a
good internal audit and accounting procedure under which the total
amount at risk and the locations can be established at any part:cuiar time
if required.

The changes in the address of locations specifically declared at mceptton
should be communicated®, .

The following clause shall be attached to Declaration Policy{les).

1) In consideration of the premiam by this policy being pmw‘suohai in
that it is subject to adjustment on expiry of each perlod of
insurance. .

"“the Insured agrees io declare to the Future Generali India
Insurance Co Ltd in writing the value of his stocks {other than retail)
fes any ameunt Insured by Policies other than declaration policies, In
each separate building or noncommunicating compartment or In the
open on the following basis namely 1] average of the values at sk
on each day of the months or 2] the highest value at risk during the
months and to make such declaration(s} latest by the last day of the
succeeding month. Such declaration(s) shall be signed by the
Insured or by a responsible person authorised to sign on his behalf,”

If other policies on declaration basis cover the sfoéks"jheréby

insured, the declaration shall be made so as to apportion to ‘each - '

policy a share of the value of the stocks Insured under such .
declaration policies, PRO RATA to the respectave amaunts named m
the policies i :

In the event of a declaration not being made latest by '!:he la'st day
of the succeeding month, then the insured shall be deemed to have
declared the Sum Insured hereby as the value at risk. N

On the expiry of each penod of insurance the prem:um sha!l be
calcuiasted at the Policy Rate on the average Sum Insured namely,
the total of the values declared or deemed to have been declared
divided by the number of declarations deemed to have been made. .

If the resultant premium is less than the provisional bfemit}rri,'the
difference shall be repaid to the Insured but such repayment shaﬂ
not exceed 50% of the provisionat premium.

Further it is hereby agreed and understood that no reduct:on in sum
insured shall be allowed during the currency of the potlcy

2} The basis of value for declarations shall be the market valué and
any loss hereunder shall be settled on the basis of the Market Valua
immediately anterior to the loss.

3} If at the time of any loss, there be any subsisting inshréhée or
insurances on other than a declaration basis, whether effected by
the Insured or by any other person or persons, covering the stocks



hereby insured, this policy shall apply only to the excess of the it is further agreed that the above voluntary deductible opted shall be in
value of such stocks at the time of the loss over the sum Insured by addition to compulsory exclusion stipulated under “General exclusion”
such other Insurance or insurances, and this Company shatl not be attached to the policy(ies) and/ or for add-on covers.”

liable to pay or contribute more than that proportion of such loss
which such excess {or, if there be other dedlaration insurances
covering the same stocks, a rateable proportion of such excess) but
not exceeding the Sum Insured hereby, beats to the total value of

the stocks. "In consideration of Fleater Extra charged over and above the ;:»ol'icy rate

4) K after the occurrence of a loss it is found that the amount of the
fast declaration previous to the loss is less than the amount that

the Sum Inswred in aggregate under the poticy is available for any one,
more, of all locations as specified in respect of movable property, -

ought to have been declared, then the ampunt which would have At alt times during the currency of this policy the insured should have a

been recoverable by the Insured shall be reduced in such proportion good internal audit and accounting procedure under which the total
as the amount of the said last declaration bears to the amount that amount at risk and the focations can be established at any partlcular time
ought to have been declared. if required. L

5) Notwithstanding the occurrence of foss it is understood that the  The changes in the address of locations specifically declared at mceptmn
Sum Insured will be maintained at all times during the currency of should be communicated”

the policy and the Insured therefore undettakes to pay extra

premium on the amount of any loss pro rata from the date of such Also:

loss to the expiry of the period of insurance, the premium being 1)
calculated at the rate applicable to the stocks destroyed and such

extra premium shall not be take into account in, and shalt be
distinct from, the final adjustment of premium,

&) In event of this policy being cancelied by the Insured during its
currency (whether stocks exist or not) the premium to be retained
by the Company shall be the appropriate short period premium
calculated on the ‘average amount insured up to the date of
cancellation, or 50% of the provisional premium whichever is
greater.

Notwithstanding the above, if the policy is cancelled by the insured
after 2 loss has occurred, the premium to be retained by the
company shall be the PRO RATA proportion of the premium
calculated on the average amount msured up to the date of
canceliation pius the PRO RATA proportion of the premium from the
date of loss to the expiry of the period of insurance on the amount
of loss paid, or S50% of the provisional premium whichever is
greater,

7}  The maximum liahility of the company shall not exceed the Sum
Insured hereby and premium shall not be recelvable on walue in
excess thereof. The Sum insured may, however, be intreased by
pricr agreement with the Company in which event the new Sum
Insured and the date from which it is effective will be recorded on
the policy by endorsement. In the event of an increase in the Sum
Insured being agreed to, the Company shall charge on such
increased sum an  additional provisional premium on a basis
propottionate ko the unexpired period of the policy and upon expiry
of each period of Insurance the total provisional prerntum so paid
shall be adjusted as provided for a Clause 1 above. If during the
currency of the policy, the rate for the class of risk to which the
insurance applies is revised, and an increase in the Sum Insured
under a Declaration Policy is agreed to, the Company shall charge
oh such increased surm an additienal provisional premium on a basis
proportionate to the unexpired period of policy, at the rate at which 2)
the insurance was originally effected and upon expiry of each period
of insurance the total provisional premium so paid shall be adjusted
as provided for the Clause 1 above,.

If the stocks hereby Insured shall at the time of ioss be collectively 3

. of greater value than the Sum Insured thereon, then the Insured
shall be considered as being his own insurer for the difference and
shall bear a rateable proportion of the loss accordingly. Every item,
if .more than one, on stock shall be separately subject to this
condltuon

©9) It is warranted that every other policy on a declaration basis
" .covering the stncks insured hereby shait be identical in wording with
.this policy.

10} This insurance is subject In all respects to the printed conditions of
: the policy except in so far as they may be varied by the above
cond:tmns

4}

“It is hereby declared and agreed that the insured having opted a 5)
voluntary deductible (as mentioned in the policy schedule) out of net
amount of each and every admissible clalm under the fire policy(les)
covering the sald premises, the company has allowed a discount of %{ as
mentioned In the policy schedule) on the final premium payable for the
poticies and Add on Covers.
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In consideration of the premium by this poficy being provisional in
that it is subject to adjustment on expiry of each penad of
insurance. i

The Insured agrees to declare to Future Generaff Indla '.Insu'rance
Company Limited in writing the value of his stocks (gther than
retall) less any amount insured by Policies other than declaration
policles, in each separate building or non-comminicating
compartment or in the open on the following basis namely: 1]
average of the values at risk on each day of the month or 2] the
highest value at risk during the month and to make such
declaration(s) latest by the last day of the succeeding month. Such
declaration(s} shali be signed by the Insured or by a responsible
person authoerized to sign on his behalf, )

If other policies on declaration basis cover the stocks hereby
insured, the declarations shall be made so as to apportion to each
policy a share of the value of the stocks insured under such
dectaration policles, PRO RATA to the respective amounts nameci in
the policies.

In the event of a declaration not being made latest by thé {ast day
of the sueceeding month then the insured shall be deemed to have
declared the Sun Insured hereby as the value at risk.

On the expiry of each pericd of insurance the premium -shall be
calcutated at the policy rate on the average Sum Insured namely,
the total of the values declaved or deemed to have been declared
divided by the number of declarations deemed to have been made.

If the resuitant premium is less than the provisionat prerﬁmrh, the
difference shall be repaid to the Insured but such repayment shalt
not exceed 20% of the provistonal premium, :

Further It is hereby agreed and understood that no reduc&ron m sum
insured shall be allowed during the currency of the policy.

The basis of value for declarations shall be the market value and
any foss hereunder shail be settled on the basis of the Market Value
immedlately anterior to the loss.

If at the time of any loss, there be any subsisting insur_anc_é ar.
insurances on other than a declaration basis, whether effected by .
the insured or hy any other person or persens, covering the 'stocks =~
hereby insured, this policy shall apply only to the excess of the
value of such stocks at the time of the loss aver the Sum Insured by
such other insurance or insurances, and this Company shall not be
Hiable to pay or contribute more than that proportion of such loss
which such excess {or, If there by other declaration insurances
covering the same stocks, a rate-able proportion of such excess)
but not exceeding the Sum Insured here, bears to the totaf value of_
the stocks. : L

If after the occurrence of a iuss it is found that the ambunt’ of the Co

last declaration previous to the loss is less than the amount that
ought to have been declared, then the amount which would have
been recoverable by the Insured shall be reduced in such proportion
as the amount of the sald last declaration bears to the amount that

ought to have been declared. :

Notwithstanding the occurrence of loss it is understood that the
Sum Insured will be maintained at all times during the currency of
the policy and the Insured therefore undertakes to pay extra
premium o0 the amount of any loss pro rata from the date of such
toss to the expiry of the period of insurance, the premium’ bemg
calculated at the rate applicable to the stocks destmyed and such



extra premiurn shall not be take into account I and shall be distinet
from, the final adjustment of premium,

6) Int event of the policy being cancelled by the Insured during its
currency {whether stocks exist or not) the premium to be retained
by the company shall be the appropriate short peried premium
cajculated on the average amcunt insured up to the date of
cancellation, or B0% of the provisional premium whichever is
greater. Notwithstanding the above, if the policy is cancelled by the
insured after a loss has occurred, the premium to be retained by the
company shall be the PRO RATA proportion of the premium
calculated on the average amount insured up to the date of
canceliation plus the PRO RATA propeortion of the premiuvm from the
date of loss ko the expiry of the period of insurance on the amount
‘of loss paid, or B0% of the provisional premium whichever is
agreater.

- 7} The maximum liability of the company shall not exceed the sum

insured hereby and premium shall not be receivable on value in
excess thereof. The sum Insured may, however, be increased by
prier agreement with the Company in which event the new sum
insured and the date from which It is effective will be recorded on
the poficy by endorsement. In the event of an increase in the sum
" Insured being agreed to, the company shalt charge on such
increased sum an additional provisional premium on a basis
proportionate to the unexpired period of the policy and upon expiry
of each period of Insurance the total provisicnal premium so paid
shall be adijusted as provided for in Clause 1 above, If during the
currency of the policy, the rate for the class of risk to which the
insurance applied is revised, and an increase in the Sum Insured
under a Declaration Policy Is agreed to, the company shall charge on
such Increased sum an additional provisional premium on a basis
. proportionate to the unexpired period of policy, at the rate at which
- the Insurance was originally effected and upon expiry of gach period
of Insurance the total provisional premium so paid shall be adjusted
as provided for in Clause 1 above.

8) If the stocks hereby insured shall at the time of loss be coilectively
.. of greater value than the Sum Insured thereon, then the Insured
shall be considered as being his own insurer for the difference and
shall bear a ratable proportion of the foss accordingly. Every item, if
more that one, on stock shall be separately subject to this condition,

9} Itis hereby warranted that every other policy on a declaration basis
covering the stocks insured hereby shall be identical in wording with
this policy.

This insurance is subject in all respects to the printed conditions of the
poticy except in so far as they may be varied by the above conditions.

Mt is hereby declared and égreed that all reference to the words *Future

Generall India Insurance Company Limited’ or ‘The Company’ wherever

" they occur in this policy shall be deemed to refer *The Insurer’ as defined
- in the Schedule incorporated herein and the liability of each insurer shall
" be separately limited to the share shown against their names provided

that, where any condition require notice or communication to be given to
the said insurer, notice or communication to ‘Future Generali India

Insurance Company Limlted‘ shail de&m to be sufﬂcleat notice to ali the

' _INSURING CLAUSE

'Suhject otherwise tu the terms, exclusions, provislons and conditions
- .contained in the Policy and in consideration of the payment by the

Insured to the Company of additional premium as stated in the Schedule,

it is hereby agreed and declared that notwithstanding anything stated in
" - the ‘Terrorisim Risk Exclusion” of this Pelicy to the contrary, this Policy is
o extended to cover physical loss or physical damage occurring during the

.period of this Policy caused by an act of tervorism, subject to the
N exclusuons, !imits and excess described hereinafter.

For the purpose of this cover, an act of terrorism means an acl: or series
of acts, including but not Imited to the use of force or viclence and/or

-+ the threat thereof, of any person or group(s} of persons, whether acting
calone ‘or on behalf of or in connection with any organisation{s) or

. government{s), or unlawful associations, recognized under Uniawful

.- Activitles (Prevention) Amendment Act, 2008 or any other related and

applicable natlonal or state tegislation formulated to combat unlawful and

terrorist activities in the nation for the time being in force, committed for
political, religious, ideological or similar purposes including the intention
to influence any government andfor to put the public or any sectlon of
the public in fear for such purposes, .

This cover also includes loss, damage, cost or expense directly caused
by, resuiting from or in connection with any action taken in suppressing,
contreliing, preventing or minimizing the consequences of ‘an act of
terrorism by the duly empowered government or Military Authority, -

Provided that If the Insured is eligible for lndemnlty under . any
government compensation plan or other similar scheme in respect of the
damage described above, this Policy shall be excess of any recwery due

from such plan or scheme. . :

For the purpose of the aforesaid inclusion clause, "Mih!;ary Autnority
shall mean armed forces, para military forces, police or ‘any other
authority constituted by the government for maintaining iaw_and_ order,

LOSSES EXCLUDED

This cover shall not indemnify loss of or damage to propert:y caused by
any ar atl of the following:~

1. loss by seizure or legal or Hiegal occupation;
2. loss or damage caused hy:
(. voluntary abandonment or vacation,

(). confiscation, commandeering, natmnahsatmn requlsxtéon,
detention, embargo, quarantine, or any result of ‘any
order of public or government authority, which deprwes
the Insured of the use or value of its property, :

3. loss or damage arising from acts of contraband or il]egalu
transportation or iilegal trade; .

4. loss or damage directly or indirectly arising from or in consequence
of the seepage and or discharge of pollutants or contaminants,
which pollutants and contaminants shall include but not be fimited
to any solid, liquid, gaseous or thermal irritant, contaminant or toxic
or hazardous substance or any substance the presence, existence or
release of which endangers or threatens to endanger the heaith
safety or welfare of persons or the environment; .

5. loss or damage arising directly or indirectly from or in conseq&ence
of chemical or biclogical emission, release, discharge, dispersal or
escape or chemical or biological exposure of any kind;

6. loss or damage arising directly or indirectly from or in cohéequence
of asbestos emission, release, discharge, dispersal or escape or
asbestos exposure of any kind; )

7. eny fine, levy, duty, interest or penalty or cost or compensationj
damages and/ or other assessment which is incurred by the Insured
or which is imposed by any court, governmeant agency, publu: or. cavil L
avthority or any other person; : :

8. less or damage by electronic means including but not_'_ll_miteéi to. .
computer hacking or the introduciion of any form of computer virus -
or corrupting or unauthorised instructions or code or the use of any .

electromagnetic weapon. This exclusion shall not operate to exclude . -

losses {which would otherwise be covered under this Policy) arising .
from the use of any computer, computer system or: computer
software programme or any other electronic system in'the leunch -
and/ or guidance system aﬂd;’nr ﬂﬂng mechanlsm of any weapun or_ )
missile, . . . AU,

9. loss or damage caused by vandals or other persons actlng

maliciously or by way of protast of str:kes, Iabnur unrest rmts or__ c

civil commotlon,

10. loss or increased cost occasioned by any public or govemment or
local or civil authority’s enforcement of any ocrdinance or: jaw
reguiating the recanstructtan, repair or demn!itnon of anv property :
insured hereunder, ; SRR S

11, any consequential loss or damage, loss of use, deiay or: loss of -,
markets, loss of income, depreciation, reduction in functronahty, or -
increased cost of working; . . -

12, loss or damage caused by facters inciuding but nct t_imited _.-ta )
cessation, fluctuation or variation in, or insufficency of, water, ‘gas
or electricity supplies and telecommumcatlons or any type of
service; S

13. loss or increased cost as a result of threat or hoax;
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14. loss or damage caused by or arising out of burglary, house -
breaking, looting, theft, lzrceny or any such atiempi ar any
omission of any kind of any person (whether or not such act is
committed in the course of a disturbance of public peace) in any
action taken In respect of an act of terrorism;

15. loss or damage caused by mysterious disappearance or unexplained
loss;

16, loss or damage directly or indirectly caused by mould, mildew,
“fungus, spores or other micro-organism of any type, nature or
-description, including but not fimited to any substance whose
-presence poses an actual or potential threat to human heaith;

- 17, total or partial cessation of work or the retardation or interruption or
", cessation of any process or operations or omissions of any kind,

" LIMIT OF INDEMNITY

The Emit of indemnity under this cover shall not exceed the Total Sum
- Insured given in the Policy Schedule or INR 15,000,000,000 whichever is
. lower. In respect of several Insurance policies within the same

“compound/ location with ome or different insurers, the maximum
- aggregate loss payable per campound/ location by any one or all insurers
-shafl be INR 15,800,000,000. If the actual aggregate loss sufferad at one

compound/location is more than INR 15,000,000,000, the amounts

" payable under individual policies shall be reduced in proportion to the
. sum insured of the pohcses

: EXCESS

R ntial : 1% of the clalm amount for each and every

». claim subject to Minienum of INR 10,000 and Maximum of INR 500,000

- Neon:Industrial Risks: 1% claim amount for each and every claim subject
1o Minimum of INR 25,000 and Maximum of INR 1,000,000

. mggm@_g@@ 5% of the claim amount for each and every claim
subject to Minimum of INR 160,000 and Maximum of INR 25,000,000

CANCELLATION CLAUSE

Notwithstanding the canceliation provisions relating to the basic
insurance palicy on which this endorsement is issued, there shall be no
refund of premium allowed for cancellation of the Terrerism risk
insurance during the period of insurance except where such cancellation
‘is done along with the cancelfation of the basic insurance. Where a policy
is cancelled and rewritten mid-term purely for the purpose of ceincigding
with the accounting year of the insured, pro-rate refund of the cancelled
policy premium will be aliowed.

If the cancellation is for any other purpose, refund of premium will only
be allowed after charging short term scale rates.

" Note: The definitions, terms and conditions of main Policy save as
. modified or endorsed herein shall apply.

This Policy excludes loss, damage, cost or expense of whatsoever nature
directly or Indirectly caused by, resulting from or in conaection with any
act of terrorism regardless of any other cause or event contributing
cancurrentiy or m any other sequence to the Ioss

“For’ the purpose of this exc!usnon, an act of terransm means an act oF
- series of acts, including but not limited to the ase of force or violence
.and/ or the threat thereof, of any person or group{s) of persons, whether
. -acting alone or on behalf of or in connection with any organisation(s} or
- | .government(s), or unlawful  associations, recognized under Unlawiul

- Activities {Prevention) Amendment Act, 2008 or any cther related and
. applicable naticnal or state legislation formulated to combat unlawful and

terrorist activities in the nation for the time being in force, committed for
- political, religious, ideclogical or simbar purposes including the intention
- to influence any government and/or to put the public or any sect!un of
: '-the pubtlc in fear for such purposes. :

K Thls exclusion atso includes loss, damage, cost or expense of whatsoevaer
nature directly or indirectly caused by, resulting from or in connection
‘with any action taken in controlling, prevennng, suppressing or m any

o Loway reiatirtg to the above

. STFI DELETION WARRANTY

Not withstanding any provision to the contrary within this insurance it is
agreed that this Insurance exciudes loss, damage, cost or expense of
whatsoever nature directly or indirectly caused by, resulting from Storm
Tempest Flood Inundation (STFI) group of perils as specified in the policy
wordings

REMD EXCLUSION WARRANTY

Not withstanding any provision to the contrary within this insurence it is
agreed that this insurance excludes loss, damage, cost or axpense of
whatsoever nature directly or indirectly caused by, resulting from ‘Riok,
Strike, Malicious Damage (RSMD) perils as specified in the policy
wordings

SILENT RISK i
Warranted that no manufacturing and storage activities are ca?ried'out
SHOP - NON- HAZARDOUS GOODS :

Warranted that the value of stock of any or all of the foilowmg guods
does not exceed 5% of the total stock value ’

1. Celluloid Goods

Coir {Loose)

Crackers and Fire Works
Explosive of any kind
Hay/Straw

Hemp

Jute {Lonse)

Matches

P X NS U W

Methylated spirit

"
b

Nitro~-Cellulose Plastics

jury
=

Otis/Ether/Industrial Solvents and other inflammable liquids ftashing
fiquids flashing at and betow 320 C (Closed Cup test).

"
N

Paints with inflammable base having Flash point below 320 ¢C
{Closed Cup test} Other than in sealed tins or drums. :

13. Varnishes having flash point below 320 C (Clesed Cup Test) other
than in sealed tins or drums, .

14, Disinfectant liquids and lquid insecticides-other than in sea!ed tins
of drums,

15, Vegetable fibres of any kind including Rayon Fibre.

GODOWNS/ OPEN STORAGE - HNON-HAZARDOUS .G_OODS
STORAGE

Warranted that the items falling under Category I, 11 or 111 descrlbed
below are not stored exceeding 5% of the total stock value :

CATEGORY 1
1. Solids which are moderately or slightly combustible
2 flamma_bie liquids having flash points above 65° C _
3. Iné& &nd non-cormbustible gases ' '
4.  Highiy toxic materlals
5. Wastes of non-hazardous materials
CATEGORY II '
Pyrotechnic material

Fiammable tiquids having flash points above 320 C upto 650 C :

i

2

3. Moderate Oxidising Agents and Oxygen Ll _
4. Materials which evolve combustible gases in contact with_ Qé'ﬁéiﬁ

5

Wastes of Category I materials

" CATEGORY IIE

1. Explosive
2. Materials which are seif ignitable
3. Flammable liquids having flash points upto 320 C
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4, Strong oxidising agents

5. Combustible gases

6. Wastes of category i & I materials

Also warranted that no storage of Colir waste, Coir Fibre, Caddies

GODOWNS/ OPEN STORAGE -~ HAZARDOUS GOORS CAT-I
STORAGE

Warranted that the items falling under Category I or 111 deseribed below
are not stored exceeding 5% of the total stock value

CATEGORY If
Pyrotechnic material
Flarmmable liquids having flash points above 320 Cupte 650 C

Materials which evelve combustible gases ip contact with water

1
2
) .3. Moderate Oxidising Agents and Oxygen
4
5

Wastes of Category I matertals
CATEGORY I1I
1. Explosive
Materials which are seif ignitable
Flammable liquids having flash points upto 320 C
Strong oxidising agents
Combustible gases
Wastes of category 1 & III materials
Also warranted that no storage of Coir waste, Coir Fibre, Caddies

GODOWNS /7 OPEN STORAGE - HAZARDOUS GOODS CAT-IX
STORAGE

Warranted that the items falling under Category II or III described below

- are not stored exceeding 5% of the total stock value
. CATEGORY HI

Explosive

Materials which are self ignitable

Fiammable liquids having flash points upte 320 C

Strong oxidising agents

Combustible gases

Wastes of category II & 1l materials

Also warranted that no storage of Coir waste, Coir Fibre, Caddies
GODOWNS/ OPEN STORAGE - HAZARDOUS GOODS CAT-XIX

STORAGE
Warfranted that no storage of Coir waste, Coir Fibre, Caddies
" TANKS (OTHERS)
'_Warr'ante_d'l that liguids with flash point 32° C or below are not stored
~ TANKS {DYKE)

: :Warranted tanks storing materzals with different fash points are located
N mfferent dykes )

FEA WARRANTY

. Internal/ Internaf and Externat Fire Extinguishing Apphliances having been
- .installed in the premises referred to in this pelicy and a discount is
K ailowed in the premium chargeable. It is warranted that:

: _1_. ) System is erected and tested as per relevant regufations of TAC

- 2. Appllances shall be maintalned in efficient working order and as per

TAC regulations

3.  Insurer shali be immediately apprised of any strike or tock-out in
the premises

CHEMICAL MANUFACTURING {OTHERS)

Warranted that no manufacturing of chemicals using materials with Flash
Point below 32° C / No manufacturing of Bulk Drugs

CIGARETTE FILTER MANUFACTURING {OTHERS)

Warranted that no manufactering using materials with Flash Point befow
32°C

CINEMATOGRAPHIC FILM
PROCESSING)

EDITING (WITHOUT FILM

Warranted that no Film Processing is carried out

DETERGENT MANUFACTURING (OTHERS)

Warranted no Sulphonation piant in the premises.

GRANITE FACTORIES [OTHERS) :
Warranted that ne inflammable solvents are used in the manufacfuring
INK MANUFACTURING (EXCLUDING PRINTING INK) Sl
Warranted no manufacturing of Printing Ink is carrled out In the premises
MAN MADE FIBRE MANUFACTURING {CELLULOSE) -
Warranted manufacturing is carried out only using Cellulose
METALLIZING WORKS [METALS ONLY}

Warranted thet metallizing using metals only is carried out

PAINT FACTORIES {WATER BASED)

Warranted that only water based paints are manufactured

PAINT FACTORIES (OTHERS) . :
Warranted that no Nitrocellulose based paints are maﬂufactured' N
PLASTIC GOODS MANUFACTURING {EXCLUDING FOAM mﬁén'cs)

Warranted that no manufacturing of Foam Plastics carried out in the
premises

PULVERIZING PLANTS (METALS & NON-HAZARDOUS GOODs
ONLY) '

Warranted that pulverizing of metals and non-hazardous goods nnly are
carried ocut ;

ROPE WORKS {OTHERS)

Warranted that no plastic ropes manufactured in the premisaes
RUBBER GOODS MANUFACTURING (WITHOUT SPREAMNG)
Warranted that no spreading is carried out in the premises L
TINY SECTOR INDUSTRY

Warranted that vaiue at risk Is less than Rs.10 lacs

SPRINKLER SPOT PROTECTION WARRANTY

Warranted that blocks where Sprinkler Discount is allowed are protected
by Sprinklers as per Tariff Advisory Committes regulations -

PUMP HOUSES (WATER)

Warranted that Pump House handles water only

PIPE LINES {WATER)

Warranted that pipeline is used for transporting water only
GAS HO&DERS/ VESSELS — NITROGEN

Warranted that no material other than Nitrogen, Carbon Dloxide or Inert '
Gases are stored e :

CONSTRUCTION (APPLICAELE OTHER THAN FOR OPEN ST(_)RA_G_E)

Warranted that the building covered under the policy/ i Whtcﬁ'zhe '
contents covered under this policy is present is not Kutcha construction
as described below: ! .

Kutcha construction: Building {s) having walls and/or rcofs a'f W6oden
planks/ thatched leaves and/ or grass/hay of any kind/ bambao}ptastuc
cloth/ asphali cloth/ canvas/ tarpaulln and the tlke ST

WRFREO2_Ver)07
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Dear Customer,

At Future Generali we are committed to provide “Exceptional Customer-Experience” that you remember and return to fondly., We
encourage you to read your policy & schedule carefully. We want to make sure the pian is working for you and welcome your feedback,

A “Grievance/Complaint” is defined as any communication that expresses dissatisfaction about an action or lack of action, about the standard
serwce{def“c;ency of semce from Future Generali or its Intermediary or asks for remedial action.

1800-220-233 l Emal} Fgcare@fnturegené_r_al._i.i.n .
Help - Lines 1860-500-3333 /

022-67837800 Website www.futuregenesaliin |
GRO at each Branch Walk-in to any of our branches and request to mest the Grievance Redressal Officer {GR_IOI)..

W h 3 Le?

. We Wl" acknowiedge recelpt of your concern within 3 - business days.

« Within 2 - weeks of receiving your grievance, we shall revert to you the final resoclution.

« We shall regard the complaint as closed if we do not receive a reply within 8 weeks from the date of receipt of response.
tdol ifIamunha with the Resoluti

sYou can write directly to our Customer Service Cell at our Head office::

Customer Service Cell, Future Generali India Insurance Company Ltd,

Corporate & Registered Office:- 6th Floor, Tower 3, Indiabulls Finance Center,

Customer Service Cell Senapatl Bapat Marg, Elphinstone Road, Mumbal ~ 400013

Please send your complaint In writing. You can use the complaint form, annexed with your policy.

Kindly guete your policy number in all communication with us, This will help us to deal with the matter faster

How do I Escaiate?
While we constantly endeavor to promptly register, acknowledge & resolve your grievance, if you feel that you are experiencing dlff’culty in
registering your complaint, you may register your complaint through the IRDA {Insurance Regulatory and Development Authority) :

» CALL CENTER: TOLL FREE NUMBER {1552585).

« REGISTER YOUR COMPLAINT ONLINE AT: HYTP://WWW.IGMS. IRDA.GOV.IN/
If you are still not satisfied with the resolution to the complaint as provided by our GRO, you may approach the Insurance Ombudsman for a
review, The Insurance Ombudsman is an organization that addresses grievances that are not settled to your satisfaction. You may reach the
nearest insurance ombudsman office. The list of Insurance Ombudsmen offices is as mentioned below,

Office of the
Ombudsman

Contact Details Areas of jurisdiction .

Insurance Ombudsman Office of the Insurance Ombudsman
AHMEDABAD 2nd Floor, Ambica House, Nr. C.U.Shah College, 5, Navyug Colony, Ashram Road, AHMEDABAD - 380 014
Tel: 079-27545441/27546139 Fax: 079-27546142 E-mail: bimatoknal.shmedabac@abic.co.in

Insurante Ombudsman Office of the Insurance Ombudsman
BENGALURU Jeevan Mangal Bidg., 2nd Floor, Behind Canara Mutual Bldgs., No.4, Residency Road, Bengaluru - S60 Karnataka
025, Tel.: 080 - 22222049 £-mail: bimatokpal.bengaluna@ghic.co.in

Gujarat, UT of Dadra & Nagar
Havell, Daman and Bl

Insurance Ombudsman Office of the Insurance Ombudsman

S8HOPAL Janak Vihar Complex, 2nd Floor, 6, Malviya Nagar, Opp. Airtel, Near New Market BHOPAL - 462 023 Madhya Pradesh &

Tel: 0755-2569201/9202 Fax: 0755-2760203 E-mait: i Chhattisgarh
Insurance Ombudsman Office of the Insurance Ombudsman
BHUBANESHWA 62, Forest Park, BHUBANESHWAR - 751 009 Orissa
_Tel: DE74-2396455/2556003 Fax: 0674-2586429 E-mail: bimatokpal.bhubane if.£0.00
insurance Ombudsman Office of the Insurance Ombudsinan Punjab, Haryana, Himachal *
CHANDIGARH 5.C.0. No.101 - 103, 2nd Floor, Batra Building, Sector 17-D, CHANDIGARH ~ 160 017 Pradesh, Jammu & Kashmlr
: Tel: D172-2706468/2705861 Fax: 0172-2708274 E-mail: bimalokpal.changigarh@gbic.co.in UT of Chandigarh .

Tamilnadu, UT- Pond:cherry
Town and Karaikal "
{which are part of UT of

Insurance Ombudsman Office of the Insurance Ombudsman
CHENNAI Fatima Akhtar Court, 4th Floor, 453 (old 312}, Anna Salai, Teynampet, CHENNAI - 600 018
C Tel:044-243335668 5284 Fax: 044-24333664 E-mail: himaipkpal.chennal@obic.co.in

Pondicherry)
Insurance Ombudsman Office of the Insurance Ombudsman o
DELHE 2/2 A, Universal Insurance Bldg. Asaf Ali Road, NEW DELHI - 110 002 Dethi
Tel: 011-23237539/23232481 Fax: 011-23230858 E-mait: bimatokpal delhitghic co.in L
Insurance Ombudsman Office of the Insurance Ombudsman Assam, Meghalaya, Manipur, .
GUWAHATI Jeevan Nivesh, 5th floor Nr, Panbazar Gverbridge, 5.5, Road, GUWAHATI - 781 001 Mizoram, Arunachal Pradesh,
Tel:0361-2132204/5 Fax: 0361-2732937 E-mall: bimalpkpal. guwehati@obic.co.in Nagaland and Tripura™ -

Insurance Ombudsman Office of the Insurance Ombudsman

§-2-46 , 1st Floor, Moln Court Lane, Opp, Saleemn Function Palace, A.C.Guards, Lakdi-Ka-Poal,
HYDERABAD - 500 004

Tel: 040-65504123/23312122 Fax: 040-23376599 E-mail: bimalokpal hyderabad@abic.co.in.

Andhra Pradesh, Telang'ana'n '
and UT of Yanam - a part of
UT of Poncﬁcherfv

HYDERABAD

Insurance Ombudsman Office of the Insurance Ombudsman
JAIPUR Jeevan Nidhi ~ 1I Bldg., Gr. Floor, Bhawani Singh Marg, Jalpur - 302 005. Rajasthan
Tel : 0141-2740363 E-mail: himalokpal jalpurdeghic.co.in

Kerala, UT of

{a} Lakshadweep,

(b) Mahe - b part of UT of
Pondicherry

Insurance Ombudsman Office of the Insurance Ombudsman
ERNAKULAM 2nd Floor, CC 27/2603, Pulinat Building, Opp. Cochin Shipyard, M.G. Road, ERNAKULAM ~ 882 015
Tel: 04B4-2358759/2359338 Fax: 0484-2359336 E-mail: himalokpai ernakulam@ghin,co.in

Insurance Ombudsman Office of the Insurance Ombudsman West B & SikK 3 .UT
KOLKATA 4 Fioor, Hindusthan Bidg., Annexe, 4, C.R.Avenue, KOLKATA - 700 072 Ang enga hl "E 3”! and
Tel: 033-22124346 / (40) Fax: 033-22124341 E-mail : bimalokpal.kolkata@abic.co.in of Andeman & Nicobar Istants |




LUCKNOW

Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Bhawan, Phase 2, 6th Floor, Nawal Kishore Road, Hazratganj, LUCKNOW - 226 001

Tel: 0522 -2231331/30 Fax: 0522-2231310 E-mail: bimalokpal. lucknow@ghis.co.in

Districts of t.p:-

Laitpur, Jhansi, Mahaba,
Hamirpur, Banda, Chitrakoot,
Allahabad, Mirzapur,
Sonbhabdra, Fatehpur,
Pratapgarh, Jaunpur,
Varanast, Gazipur, Jalaun,
Kanpur, Lucknow, Unnao,
Sitapur, Lakhimpur, Bahraich,
Barabanki, Raebareli,
Sravastl, Gonda, Faizabad,
Amethi, Kaushambi,
Balrampur, Basti,
Ambedkarnagar, Sultanpur,
Maharajgang, :
Santkabirnagar, Azamgarh
Kushinagar, Gorkhpur,
Deoria, Mau, Ghazipur,
Chandaull, Ballia, :

MUMBAI

Insurance Ombudsman Office of the Insurance Ombudsman
leevan Seva Annexe, 3rd Floor, 5.V.Read, Santacruz (W), MUMBAX - 400 054
Tel: 022-26106928/26106552 Fax: 022-26106052 E-mail: himalokpal.mumbai@abic.co.in.

Goa and Mumba! Metropolitan
Region excluding Areas of
Navi Mumbai & Thane -

Nolda

Insurance Ombudsman Office of the Insurance Ombudsman

Uttaranchal and the fof!owmg
Districts of LLP:-

Agra, Allgarh, Bagpet,
Barellly, Bijnor, Budaun,
Buiandshehar, Etah |, Kanogoj,
Mainpuri, Mathura , Meerut,
Meradabad, Muzaffarnagar, |
Craiyya, Pilibhit, Etawah,
Farrukhabad, Firozabad, -
Gautambodhanagar,
Ghaziabad, Hardol,
Shahjahanpur, Hapur,” .
Shamil, Rampur, Kashgan],
Sambhal, Amroha, ‘Hathras,

Patna

Insurance Ombudsman Office of the Insurance Ombudsman

Bihar and Jharkhan_d )

Pune

insurance Ombudsman Office of the Insurance Ombudsman

Jegvan Darshan Bidg., 2nd Floor, C.7.5. No.s. 195 to 198, N.C, Kelkar Road, Narayan Peth, Pune ~ 411
a30.

Tel: (020-32341320 E-mail: bimalokpal, punedbabic.co.in

Maharashtra, Area of Navi
Mumbai and Thane but
excluding Mumbal
Metropotitan Region

The updated detaits of Insurance Ombudsman are available on IRDA website: www.irda.gov.in, on the website of General Insurance Councli
www.generalinsurancecouncil.org.in, our wehsite www. futuregeneraliin or from any of our offices,




f want fo submita REQUEST [} COMPLAINT ] SUGGESTION/ FEEDBACK[]  APPRECIATION[

POLICY TYPE MOTOR [ HEALTH [} PERSONAL ACCIDENT [ OTHER[]

POLICY DETAILS POLICYNO [ CLAMNO T COVER NOTE[]] HEALTH CARD [} EXISTING SERVIGE REQUESTD

IEEEREERERR NN

. CUSTOMER NAME
' ADDRESS LGS T O L —
ey _ . PINCODE

R MOBILE NO. - ..

" Detailed description

Customer’s Signature
" Youmay submit the form to the Nearest Branch Office or mai it to our Customer Service Cell at
S c__u'étd_rﬁeg Se:miée Cell

“Future Generali India Insurance Company Lid.

.. Corporate & Registered Office: - 6th Floor, Tower 3, indiabults Finance Centre, Senapati Bapat Marg, Elphinstone Road, Mumbai - 400013
o ' Care Lines: 1800-220-233 / 1860-500-3333 / 022-6783 7800 Emall: fycare@futuregenerali.in Website: www.futuregenerali.in

DfﬁceUseOniy S S o .. o o "~ Service /Case# r_ﬁ——i f,‘ | t }| ﬂ §|E i

 Comments:

Future Generali India Insurance Company Limited, Corporate & Registered Office : 6th Floor, Tower - 3, Indiabulls Finance Center, Senapati Bapat
Marg, Elphinstone Road, Murmbal - 400013, Maharashira Care Line:- 1800-220-233, 1860-500-3333, 022-678378060 Email ; fgcare®@fuiuregeneralidn,
Webslte : www. futuregenerali.in IRDA Regn. No 132, CIN - U56030MH2006PLCIES287, Service Tax Registration Number : AABCFOISIRSDOOZ




